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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
At Principal Bench, New Delhi 

 

Submission by Applicant 

In  

ORIGINAL APPLICATION NO. 418 OF 2025 

IN THE MATTER OF  

Priyank Bharati       ------APPLICANT IN PERSON 

Versus 

Union of India and others      ----- RESPONDENTS  

Submission by Applicant 

MOST RESPECTFULY SHOWETH; 

I, Priyank Bharati aged about 36 years R/O Jagriti Vihar Meerut-250004, UP hereby solemnly 

affirm and declare as under :  

1. That the Dharali assessment was carried out by Suhora Technologies utilizing 

Synthetic Aperture Radar (SAR) data, and a report titled “Flash Flood Damage 

Assessment at Dharali, Uttarkashi: 05 August 2025” was released on 07 August 

2025. The concluding portion of the said report reads as follows :  

This incident is a stark reminder of the 

increasing vulnerability of 

Himalayan regions to climate-induced 

natural hazards, emphasizing the need 

for proactive policy, planning, and 

community resilience strategies 

 

 

0148

https://www.uniindia.com/uttarkashi-floods-not-due-to-glacial-burst-says-space-tech-firm/north/news/3537907.html
https://www.uniindia.com/uttarkashi-floods-not-due-to-glacial-burst-says-space-tech-firm/north/news/3537907.html


The said report, along with the accompanying photographs, is annexed 

herewith and marked as ANNEXURE-1. 

2. That on 08 August 2025, India Today (online) published a news article titled 

“The Turn That Wasn't: How a Tampered Riverbed Turned Flood into 

Catastrophe.” A copy of the said news report is annexed herewith and marked 

as ANNEXURE-2. 

3. That on 12 August 2025, a news channel (PRASHANT News) published a report 

titled “Dharali Disaster: Experts Suggest CM to Implement Floodplain 

Zoning Act, 2012.” A copy of the said news report is annexed herewith and 

marked as ANNEXURE-3. 

4. That a peer-reviewed research paper entitled “Environmental and 

Economic Impact of Cloudburst-Triggered Debris Flows and Flash 

Floods in Uttarakhand Himalaya: A Case Study” (published in the 

year 2022) draws significant conclusions regarding the causes and 

consequences of such extreme hydrological events. The relevant and 

material portions of the conclusion are as follows :  

However, the severity of these natural 
calamities can be minimized. For example, the 

high impact of cloudburst-triggered debris 
flow on the four study villages was mainly due 

to their location along the streams and on the 
fragile slopes. This can be avoided by 
constructing the settlements in safer places 

generally away from the violent streams.  
      The complete paper is attached herewith and marked as ANNEXURE 4.  

5. That the Hon’ble Supreme Court, in M/s Pristine Hotels and Resorts Pvt. 

Ltd. vs. State of Himachal Pradesh & Anr. [SLP (C) No. 19426 of 2025], at 

paragraph 16, has observed that forest fires, encroachments, overgrazing, 

and the expansion of agricultural and urban areas constitute major 

contributing factors. 

11. It is not right to blame only nature for the disaster 

in Himachal Pradesh. Humans, not nature, are 

responsible for phenomenon such as continuous 

land sliding of mountains and soil, land-slides 

on roads, collapsing of houses and buildings, 

subsidence of road etc. 

16. Climate change is having a visible and alarming 

impact on Himachal Pradesh. While Climate change 

defies categorisation, and has its impact on many of 

0249



the problems listed, it is more than sufficient of a 

problem on its own to be documented separately and 

not as an additional factor to the other aspects. The 

State has been witnessing rising average 

temperatures, shifting snowfall patterns, and an 

increase in the frequency and intensity of extreme 

weather events. Glaciers, the primary source of 

many rivers in the region, are retreating at a 

concerning rate, raising the risk of Glacial Lake 

Outburst Floods. The biggest Bara Shigri glacier in 

Lahaul Spiti has been reduced by almost 2-

2.5kilometers. Unseasonal rainfall and prolonged 

dry spells affect agriculture and water availability. 

Erratic weather patterns also destabilize slopes and 

affect biodiversity. These changes threaten not only 

the environment but also the livelihoods of local 

communities dependent on farming, horticulture, and 

eco-tourism Deforestation and forest degradation are 

major concerns. Forest fires, encroachments, 

overgrazing, and the expansion of agricultural and 

urban areas are all contributing factors. All 

development-related projects often result in tree felling 

and habitat fragmentation. Loss of forest cover not 

only reduces biodiversity but also weakens the soil, 

increasing the risk of landslides and erosion. Forests 

in Himachal also play a vital role in regulating local 

climate, sequestering carbon, and maintaining the 

water cycle, making their protection essential for the 

region's ecological balance. This situation has been 

exacerbated by the removal of forest guard check 

posts earlier set up at various places within the State. 

Removal of such posts, even at the inter-district level, 

has compounded the problem of illegal felling of trees, 

which appears to be rampant, as evident in the 

recent cloud bursts in District Kullu & Manali, 

and now there is no mechanism of control and 

checks on the exploitation of this precious 

resource. 

In many cases, hill slopes are cut steeply, 

unscientifically, without adequate stabilization 

measures, and natural watercourses are 

obstructed or diverted. This not only alters the local 

hydrology but also makes the terrain more vulnerable 

to landslides and flash floods. The 2023 and 2025 

monsoon season, for example, saw widespread 

devastation in the Kullu, Mandi, Shimla and Chamba 

districts, partly attributed to such unscientific 

construction. Despite having been an environmentally 

rich state, its own people are today responsible for 
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such blind pursuit of development, to their own 

detriment. It is a classic example of not knowing your 

own surroundings. 

19. The Himalayan region given its peculiarities 

presents unique set of challenges which requires the 

optimum utilization of local expertise and 

understanding of the socio-cultural mileau in which 

the contemporary challenges of climate change etc. are 

arising and being further aggravated. There is a need 

for all Himalayan states, pan India to collate 

resources and expertise so as to ensure that 

development plans are cognizant of these 

challenges 

24. We want to impress upon the State 

Government and Union of India respectively that 

earning revenue is not everything. Revenue 

cannot be earned at the cost of environment and 

ecology. 

6. That Hon’ble National Green Tribunal, in the matter of M.C. Mehta vs. 

Union of India, Original Application No. 200 of 2014, has laid down 

important principles with respect to the preservation and protection of the 

floodplains of the river. The relevant and significant paragraphs of the said 

judgment, pertaining to the definition, scope, and legal sanctity of 

floodplains, are reproduced herein for consideration. 

The State of Uttarakhand enacted the 

Uttarakhand Flood Plain Zoning Act, 2012 to 

provide for zoning of the floodplains of the river in the 

State. Under Section 25, any person who prevents the 

Flood Plain Zoning Authority in discharging its 

functions or any act imposed on such authority under 

this Act, would be deemed to have committed an 

offence under Section 86 of Indian Penal Code, 1860. 

Despite lapse of three years, no action had been 

taken in furtherance to the said Act. The Central 

and the State Governments were fully cautious of the 

ecosensitive area. The Tribunal noticed that the 

Ganga Action Plan did not succeed primarily 

because of non implementation of the decisions 

and the directions issued by the authorities and 

courts.  

V. DIRECTIONS IN RELATION TO FLOOD PLAINS 

A. The State of Uttarakhand shall prepare and 

submit to the MoEF&CC, Tourism-cum-Plain map, 

Flood Plain map and zoning of flood plain shall 

be in accordance with the Notification dated 18th 

December, 2012 issued by the Ministry and the 
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Act of 2012 aforereferred positively within 3 

months from the date of pronouncement of this 

judgement. Upon submission, MoEF&CC shall 

approve such plans with amendments or 

otherwise within 1 month thereafter and then it 

shall be notified and brought in the public 

domain. 

B. Keeping in view the Notification of the 

MoEF&CC, intent of the Act of 2012, orders 

passed by the Tribunal in other matters, High 

Courts and the Hon’ble Supreme Court in various 

cases, we would order and direct that as an 

interim measure at least 100m from middle of 

the River would be treated and dealt with as ‘Eco 

sensitive and prohibited zone’. No activity 

whether permanent or temporary in nature will 

be permitted to be carried on in this zone 

including camping. The only exception would be 

the points for picking up and dropping the 

guests who are doing rafting in River Ganga. The 

area beyond 100 meters and less than 300 

meters would be treated as regulatory zone in the 

hilly terrain, for which the State will comply 

with the above directions. 

The area upto 200 meters shall be the prohibited 

area in the plain terrain and more than 200 

meters and less than 500 meters would be 

treated as regulatory zone. 

Area/River bank/flood plain 2 kilometres. 

upstream to Rishikesh and till Border of the 

State of Uttarakhand towards Uttar Pradesh in 

River Gangaes would be treated as plain terrain 

while upstream the above hilly terrain. 

The State Government while complying with its 

obligations under the Act of 2012 and this 

judgement in this regard would keep in mind 1 

in 25 years flood to be the criteria for declaring 

flood plain and the regulated activities which 

would be permitted in that area. This is the 

guiding factor which has complete scientific and 

documented studies to impose such limitations. 

C. Strict supervision in that regard shall be 

enforced by the State agencies responsible for 

that purpose, primarily by the Secretary of 

Irrigation Department, State of Uttarakhand 

and the Chief Conservator of Forests, 

Uttarakhand. The policy so framed, with the 
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restrictions as contemplated in the Notification 

of the MoEF&CC and the Act of 2012 formulated 

by Government of Uttarakhand shall be placed 

before the Tribunal after expiry of the above 

stated period. 

D. Any activity or construction in the regulated 

area afore-referred where the gradient is beyond 

350 should be further checked and preferably no 

activity should be permitted, to prevent 

ecological damage and land sliding in that area. 

All precautionary steps should be taken in that 

behalf. 

E. In this prohibited area, no public authority or 

State department, including the panchayat 

would grant permission for any activity 

whatsoever, including eco-tourism except to the 

extent of points for pick up and dropping for 

River rafting. 

Being an integral part of the river, floodplain of the 

river requires protection. Floodplains play significant 

role in maintaining the bio-diversity and aquatic life of 

the river. It’s significance cannot be overlooked, 

in terms of environment and ecology. There are 

numerous dimensions involved while identifying the 

floodplains. It is required to categorize it into different 

zones, namely, No Development Zone, Regulated 

Zone and a Free Zone for development. The 

principle of Sustainable Development itself 

justifies the classification of floodplains into 

such zones for protecting the river. This Tribunal 

in the case of Manoj Misra (supra) had the 

occasion to deal with the concept of floodplain, 

its zoning and management. The Tribunal held 

as under: 

79. Development and regulation of floodplain of Rivers 

falls within the purview of the State. Floodplain is an 

integral part of River system even though it is used 

only occasionally to pass down flood flows. When 

floodplain is not occupied by water it forms part 

of the land system providing possibilities of 

carrying on some restricted activity. It is not 

possible to provide uniformity in the extent of 

floodplains with respect to different Rivers as 

well as its various reaches. 

80. Floodplain zoning has been accepted as an 

important non structural strategy for flood 

management. The basic concept of floodplain zoning 
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is to regulate land use of floodplains to restrict 

damage caused due to floods. 

The floodplain zoning, therefore, aims at determination 

of locations so that flood damages are reduced to 

minimum. A very restrictive activity can be allowed in 

that area. It is not only to protect the areas from 

damage resulting from floods and failure of water 

protective measures, but is also useful in reducing the 

damage caused due to drainage congestion, 

particularly in urban areas. The Commission claims to 

have prepared a model bill relating to floodplain 

zoning. This model bill provides for different categories 

based of priorities in floodplain. 

16. The State Government, its instrumentalities, 

Departments and concerned public authorities shall 

ensure that there are no encroachments, unauthorized 

illegal constructions on the banks/flood plain of the 

major drains, river Ganga and its tributaries. 

Preferably, these areas should be utilized for creation 

of a Green Belt and biodiversity park, etc. (natural 

fringes of effluent and sewage). 

7. That Hon’ble Supreme Court in the matter of C.R. JAYA SUKIN vs UNION OF 

INDIA & ORS. Writ Petition (Civil) No. 783/2025 

 

3. Upon the reading of the pleadings, we find 
that what has been presented through these 
petitions are only allegations with no material of 
probative worth. There appears to be no 
supporting material. 

4. Considering the sweep of the allegations 

made in the petitions inviting a counter from the 

private respondent or any other party will not 

serve much purpose. Ordinarily, a petition 

resting on such unsupported allegations does 

not deserve in law to be entertained rather 

warrant dismissal in limine. However, in the 

wake of the allegations that the statutory 

authorities or the Courts are either unwilling or 

incapable of discharging their mandate, more 

particularly in the absence of verification 

of correctness of the factual situation, we 

consider it appropriate in the ends of 

justice to call for an independent factual 

appraisal which may establish the 

violation, as alleged, if any. Accordingly, 

we deem it appropriate to direct for 
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constitution of a Special Investigation 

Team (‘SIT’) of respectable persons of 

impeccable integrity and high repute 

having long public service. 

 

8. That Hon’ble National Green Tribunal take suo-motu on the basis of the 

news item titled “Experts blame decades of deodar tree felling for 

worsening Uttarkashi cloudburst” appearing in The New Indian 

Express dated 10.08.2025 and registered OA No 422 of 2025.  

For all the reasons stated above the Hon'ble Tribunal may kindly be pleased 

to take cognizance of all these facts and to pass appropriate orders to meets 

the ends of Justice and equity. 

AND FOR THIS ACT OF KINDNESS THE APPLICANTS, AS IN DUTY BOUND, 

SHALL EVER PRAY. 

Verification 

Verified on this   1st   day of September 2025 that the contents of the present 

Application are true and correct to my knowledge and belief and nothing 

material is concealed therefrom. 

 

Priyank Bharati  

Applicant in Person  
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Date : 01.09.2025
Place : Meerut
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